Central Administrative Tribunal
Principal Barch

GA No,1953/94
New Delhi this the 27th Day of Septerber, 1904,

Sh, N,v, Krishnan, Vice-Chairman (A)
Smt. Lakshmi Suaminathan, Member(3)

Dr, Miss Radha Dubsy,

O/o Dr, Late M,P, Dubey,

R/o D-1/39, Rabinder Nagar,

New Delhi, . esApplic ant

(By Advocate Shri A.K, Behera)

Versus

1. Union of India through:
The Secretary, Ministry of
Health & Family Welfare,
Department of ﬂealth,
Nirman 8havan, XRAXRXRE
New Delhi,

2, The Additional Director,
Central Govt, Health Services,
Nirman Bhavan,

New Delhi,

3. The Administrative Officer,
Lentral Gout, Health Services,
Nirman Bhawan, New Delhi,

4, Chief Medical Ufficer incharge
Constitutional House Bispensary No,33,
Kastyrba Gandhi Marg,
New Delhi-11D 003, e+ .NEspONndent s

DRDER(ORAL)

"Hon'ble Mr, NV, Krishnant—

We have ﬁéard him. This is the second rcund

of litigation, The applicant had earliier appeared
before us in UA-1040/94 uhich was disposed of by an
order dated 10,6.,94, The appli%ant uaaﬁiﬂmpassinnate
appointee as a MediedOfficer in the Eehiral Governme nt
Health Scheme and she was sppointed on an ad hoc basis
for a period of six months or until a regular appoint-
ment was made, whichever is earier by the crder

dated 28,7,92, That appocintmen t contiﬁued from time
to time, In the mesnuhile, the amplicaht appeherd ed

termination and she approsched the Tribunal for a

direction to the respondgnts to continue her ad hoe
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appointment, That matter was considered in getail,
The applicant had prayed that she should be allowed
to continué till 26,9.54 or till & reqular candidate
joins as mentioned in the last order of extensi on,
i.e., Annexure-3 letter of that UA, That Was disposed
of with a direction to the responcents that the ap plicant

shotld be taken back in service and that her service can

be determined only in accordance with the Annexure-3
letter dated 11,4,94, i.s,, sither on the expiry of

six months or whenever a regular appointee joins,
whichever is earlier,

2. In the present UC,A, it is now stated that the
period of six months is coming to an end today and
inspite of her representation dunkmst it appears that hear
servicés are going to be terminated we.e . fy, 27.9,94 in
accordance with the terms and conditicns contaipmed in
the last order of extension, referred to above.

3. The applicant states that the need for her service
still exists as the Chief Medical Ufficer has recommerd ed
her continuance on an ad hoc basis, By the Annexure. f.?

letter dated 12,9,94, It is alsc stated that there are -

number of others who are working on ad hoc basis and

whose services are being continyed after every six
months, even though they have elso not qualified by
passing the necessary competitive examination, 4n the
circumstances, the applicent has prayed for a deélaratipn
that the decision cf the respondents not to cont rge

the applicant as a Medical Gfficer on ad hoc basis

from - 27.9,04 is arbitrary, unreascrable and
discriminatory under Articles 14 and 16 of the
Comstitution and to direct the reaponxents to continue
the applicant as ad hoc Wedlcdl Lfflcer till the regular

incumbents are availabile through the U,P,.5,C, and

also to pass an order directing the respondents to
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